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THE VICE-CHAIRMAN (SHRI1 JAG-

DISH PRASAD MATHUR): The question
is:

11. “That at page 14, line 29, after

the word and figure ‘Category I', the
words and figures ‘and Category 11T’ be
inserted.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): The question
is:

“That clause 27

The motion was adopted.

Clause 27 was added to the Bill. &

Clauses 28 to 40 were added 1o the!
Bill,

The First Schedule was added to the
Bill.

e {

The Second Schedule

SHRI S. G. SARDESAI : Sir, I beg to
move :

12. “That at page 26 after line 12,
the following explanation be inserted, |
namely ;— |

‘Explanation :—This shall include |

such loans or fixed deposits as had |
been advanced to sick textile under-l
takings by the workers from their |
Provident Fund'.” ;

13. “That at page 26, line 21, after |
the words ‘due to an employee’ the
words ‘including such amount as have
been advanced by employees from the |
Provident Fund either as fixed deposits
or loans’ be inserted.” A

14. “That at page 26, line 23, for
the words ‘Secured loans’ the following
be substituted, namely :—

AR o

‘(a) Such amounts as have been
advanced as fixed deposits by small

depositors. o
(a4l

The motion was negatived. L !
|
l
T
|
|

stand part of the
BillL” ,
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The questions.were put und the motions
were negatived.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : The ques-
tion is :

“That the Second Schedule stand part
of the Bill.”

The motion was adopted.

The Second Schedule was added to the
Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

)
MESSAGE FROM THE LOK SABHA

The Rcpresentation of the PPeople
(Amendment) Bill, 1974

SECRETARY-GENERAL : Sir, I have
to report to the House the following
message reccived from the Lok Sabha sig-
ned by the Secretary-General of the Lok
Sabha :

“Tn accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose herewith the
Represcntation of the People (Amend-
ment) Bill, 1974, as passed by Lok
Sabha at its sitting held on the 16th
December, 1974.”

Sir, 1 lay the Bill on the Table.

THE SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL, 1974—
Contd,

SHRI B. P. MAURYA : Sir, I move;
“That the Bill be passed.”

The question was proposed. '

21,

SHRI D. THENGARI : Sir, apart from
the workers’ dues, I just want to seck

e, (b) Secured loans’.” :

clarification from the hon. Minister on a
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they have been taken over., That might ,
not be so for these, that is what I want. |
To take over the sick mills, we had a lot !
of discussion and the other House also did |
have it. The money that the Govern-
ment wants to give will add to the cost[
of their recovery. 1 should very much |
want that they should not die. They‘w
were sick so long but let them not die\
and when | say they should noti
die, I mean that the Government when |
they take over, should make it their motto }
that the death of a single worker in the
mill will be rechoned by them as the !
death of the mill and death of the indus-
try. If they work with this motto, then
certainly they will not allow the industry
to die though it has been sick so long.

Regarding the sickness, so many things -
have been said already that the sickness
was brought about by those dirty mill
owners and they are now going to reap a
very great harvest by way of compensa-
tion. Government says that they will be
making a distribution in such a way that
they get their share of dues. As far as
the worker is concerned, they say that
they have given him priority and he has
been put in a pieferential position. But
that does not suffice. You know, Sir, the
Government is supposed to do good for
the people and this Government which
professes to bring in  socialism  should
think more in terms of doing good to these
workers. Therefore, what 1 feel is, when !
the compensation will be apportionsd, the
Government should think of not pressing‘l
for full realisation of their claims but |
should think of paying the workers their |
full dues. Therefore, I request the Gov- |
ernment not to be very hard in realisation |

of their own dues but should think of |
paying to the workers their full dues,k
whether the dues related to the pre-take- |
over or post-takeover period. There is
a distinction being made about pre-take-
over and post-takeover. 1 very much
apprehend that such a distinction might
come up in the law courts. T feel that this
should be examined more carefully. The
Minister may now say that he has con-
sulted his Department and his Department |

!
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in turn might have consulted the Law
Department and they are on very suie
ground. He may say that but I am ap-
prehensive hecause that has been our lot,
We have seen that after making such very
firm assurances in the House thut the
measure taken is legally correct, they
have been hit by various rulings of the
different law courts. Here also such a
danger is apprehended and, therefore, it

238

I should be examined the second time.

Coming to my final point, I followed
from Mr. Maurya saying that the pre-
takeover liubilities was something which
was created by those ill-reputed milf
owners who did not want to give to the
workers their dues during the pre-takeover
period and that he does not want to give
them a premium for this conduct. Even
the dues of the workers before the take-

. over should be the concern of the Gov-

ernment. Therefore, T feel that even for
the pre-takeover liability as far as the
workers’ dues are concerned, it should be
the concern of the Government and they
should think of paying it. About the post-
takeover, |1 have already said that the
Government could relax their realisation
of their own dues while making full pay-
ment of the dues to the workers. That
should be the attitude which the Govern-
ment should take, for the great ‘'abour
the worker has invested should not go
unpaid by a Government professing to
usher in socialism. Otherwise, I would
say that it was a Bill whereby heavy
money was paid to pasty elements who
did all the job of robbing the workers
and robbing everybody and also it will
be a deal where the poor worker who
wus so long exploited by the mill owner,

| may also be exploited by the Government

in not being paid his full duwes. It may
nat only be a case of exploitation, as such
but certainly it will also be a case of hard-
ship for him. These sick textile mills are
be'ng taken over by the Government with
a view to see that we can do the best
for our pcople.

Finally, T just want to request the Minis-
ter as others have done that let it be
assured that these sick textile mills after
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THE VICE-CHAIRMAN (SHRI -
JAGDISH PRASAD MATHUR) . Mr. !
Kumbhare. |

SHRI N. H. KUMBHARF (Mahara-

shtra) Sir, barring the claims of emp-

loyees with their old employers, 1 see:
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that this Bill seeks to protect the legiti-
mate Interests of the workers who will be

employed by the National Textile Cor-
poration.

I would hke to seek a clarification on
clause 14. 1 do not see a specific provision
by which the past service of an employee
will also be restored to him. No doubt, this
ithe  monetary benefits,
namely, pension. gratuity, ectc.,, but I do
not see a clear-cut provision mentioning that
the past service which they had put in be-
for will be fully restored to them. Suppose
a4 worker has put in 14 years’ service, will
that 14 years service be at his credit and
he shall be deemed to have put in 14 years’
service or not? That thing is not clear. So
I would hke to have that clarification and
I hope the hon. Minister while replying will
make this point clear. -

Sir, we have now been informed that as
many as 1,60,000 workers will be brougnt
under the purview of the public sector. It
represents o very substantial number of
worhers. But, unfortunately, It has been a
grievance of the employees in the public
sector undertakings that the managements
of the public sector undertakings dv not
give them a fair deal. It has been found

 that far from taking steps to imporve and
. restore  good
" public sector undertakings sometimes adopt

and cordial

relaticns, the

anti-labour  policies. It s, ther2ia ¢
necessary to see that those who aire put
at the helm of affaits are persons with
social  ocutlook. They should be pei-
sons who are dcdicated and who have
got love and sympathy for the workers in
their hearts. Sir. I know something about
the trade union uctivities in the public sec-
tor and for your information, I may tell
you thut if the claim of a worker is for
Rs. 1000/-. the public sector undertakings
20 on contesting that claim even up to the
Supteme  Court and may even spend
Rs. 10,00()/-, but they would not agree to
pay Rs. 1000/- to the poor worker. This
has been the policy followed by the public
sector undertakings. Therefore, it was ex-
pected that some such provision would be
incorporated in this Bill. You could have
set un example ihat you want to give ideal



251 The Sick Textile

Undertakings

[Shri N. H. Kumbhare}
conditions of work to the workers who
are producing cloth for the vulncrable sec-
tions of the society. You could have provi-
ded a scheme by which the workers could
get more opportunities for participation in
the management of the undertaking. It is
really unfortunate that these vital matters
have been completely omitted. Therefore,
my submission is that at least the Ministry
should set a guideline to the management
that so far as the interests of the workers
are concerned. they should be fully protec-
ed. When we welcome the takeover of the
undertakings by the public sector, we feel

that now it is the public which will run:

the industiy. But we find that there are a
bandful of buieauciats to administer the
affairs and the necessary co-operation from
the workers for efficient and good work is
not being sought. All that I want to say is
that the hon. Minister will take care to see
that a better and pro-labour policy will be
adopted in future in the larger interests of
the working class.

SHRI G. C. TOTU (Himachal Pradesh):
this Bill. 1t is very |

Sir, T rise to welcome
gratifying to note that after takcover of the
sick mills, there are good results not only
in terms of money, but in terms of produ-
ction also. The section of the society which
is the critic of the public sector should
look to this aspect ulso that where the
public sector is manned by the right type of
people, it can show results. However, there
is another aspect to which I would like to
draw the attention of the hon. Minister and
that is about  compensation. I do not
subscribe fo the view that no compen-
sation should be paid. So long as theie is
the right to private property in our country.
compensation has to be paid.

And then, sir. it should not be forgotten
as to whom this compensation is to be paid.
The owners, the managing directors or the
directors do not own more than 10 to 20
per cent of the shares. And by owning 20
per cent of the shares, they control the
mills. And 80 percent of the shares arc
owned by the middle classes and the lower
middle-classes. Howver. there is an aspect
of it. Would the payment of Rs. 38 crores
not lead to more money expansion in the

[RAJYA SABHA)
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country ? Would it not lead to more infla-
tion ! | would, therefore, like to suggest that
! instead of the payment being made in cash.
| can the payment not be made in terms of
shares ? We beiieve m mixed economy.
And when we believe in mixed economy,
where is the hurm if less than 49 per cent
of the shares are given in the market °
Today, there is astatutory control that pay-
ment of dividend of more than 12 per cent
on the shares cannot be made. While the
'bunks pay 10 per cent interest, there are
|

limited companies who are paying 15 to 18
'per cent interest. Therefore, there is no
t harm if the shares are made open to the
public because, 1t should not be forgotten
that the present price rise is partly due to
the money eapansion and the payment of
Rs. 38 crores is certainly going to add ic
the money in the market and to that extent
it would add to the inflation. And if it is
not legally possible to give the shares to the
prosent  sharcholders. then it should be
possible for the Government to float new
shares. Tf the Government has any hesita-
tion that the public would not buy shares,
I am sure, at least in this industry wheie
 the results are by and large very good,
people have the confidence.

/

Therefore, 1 again request the Minister
i to see to these aspects which I mentioncd.
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taat a1 oefseor a8 dar af 9w ave | “That the Bill be passed.”
I,i' = :ni q_il’: O . Q"{ﬁ N Ae ﬁ: ? ﬁ ﬁ-

&iF ot a' & I FEwatert &, FH

WEIR T At A —

Total period of service earned by him
will continue.

g wegl @ @ W weT ¥ O &
Y g Yqar @ arw T smQ
THE  VICE-CHAIRMAN  (SHRI

JAGDISH PRASAD MATHUR), The ques- |
tion is: !

The motion was adopted.

Iv wwreEw ORf St v W
YT F1 HEATE FA TG DA 11 99 TF
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The House then adjourned at
twenty-five minutes past five of
the clock till eleven of the clock
on Wednesday, the 18th Decem-
ber, 1974.
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